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Re. ALLEGED IRREGULAR ALLOT-
MENT OF LAND IN DELHI

MR. SPEAKER: We pass on to the
next item, <«lbh ek

Papers to be laid on the Table.
Shri K. R Ganesh.

SHR1 JYOTIRMOY BOSU
(Diamond Harbour): I have given
notice of an adjournment motion
about the land-grabbing in Delh. I
have also given a secong nolice that
the Lt. Governor....

MR. SPEAKER: I am not allowing
the adjournmrent motion. Thig 1s not
a proper subject for an adjournment
motion.

SHRI JYOTIRMOY BOSU: A son
of the Vice-President, so on and so
fourth. . (Interruption) This 18 a very
serious matter. .

MR. SPEAKER: I am not permit-
ling you.
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SHRI JYOTIRMOY BOSBU: The
Lt. Govermor's own nephew is there
(Interrupfions) This is a very serious
matter. There was a CBI inquiry
against him, We wanted a discussion.
You will kindly allow a discussion on
thig matter. .

MR. SPEAKER: Will you please
listen to me?
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PROF. MADHU DANDAVATE
(Ragaptiv): Shel Madhy Limese "B
givetr a privilege motitn. v

MR. SPEAKER: Two days back
this call attenfion came. I was dm-
formed that this matter is belmil
court and it is sub judice

SHRI SHYAMNANDAN MISHRA

(Begusarai): How? In what fopm?
MR. SPEAKER: I do not know.
It is there,

SHRI SHYAMNANDAN MISHRA:
Have you been informed about it?

SHRI VIKRAM MAHAJAN (Kém-
gra): The matter 18 before the court.
There is no digspute about it It
has come in the papers
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SHRI SHYAMNANDAN MISHEBA :
But you must be guite sure about it.

MR. SPEAKER: Thiz matter is
before the court.

SHRI SHYAMNANDAN MISHRA:
Has the Chair received any authen-
ti¢ informatian?
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SPEAKER: Order please.,
m#tm When the Speaker
ip standing you must not get up, You
must observe certain decorum. What
ig wrong with him?

SHRI JYOQOTIRMOY BOSU: Noth-
ing wrong with me, what {s wrong is
with the Government, corrupt
Government. .

MR. SPEAKER: I came to know
two days back that it is in one form
or other, before a court. All that you
can do is to ask for factual informa-
tion.

SHR] JYOTIRMOY BOSU: That is
exactly what I am asking for, Sir,

MR. SPEAKER: Why don't you
have patience? You have no patience
to listen. My request to you iz to
limit the scope of your information
for a factual information and on that
you can ask a question.

SHRI SHYAMNANDAN MISHRA:
I also know that the matter ig before
a court. But the objections made by
the Chief Justice are not under judi-
cial review. The observations have
already been made and we are bound
io take notice of those observations.
That is precisely the point which 1
wanted to submit to you.

SHRI PILOO MODY (Godhra): I
want to say something on the obser-
vations made by you about the matter
being sub-judice.

SHRI SHYAMNANDAN MISHRA:
This is not sub-judice.

SHRI PILOO MODY: I want to
make a submission and it is this, We
are only discussing what bas appear-
in the newspapers, So if it is sub-
then suvely it is sub-judice for
ewspapers also.

1E
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SPEAKER: Newspaper give
newts.

&

SHRI SHYAMNANDAN MISHRA:
Observations are not coming under
sub-judice. ‘

SHRI PILOO MODY: Therefore,
what I say is that what has appeared
in the newspapers ig a matter for dis-
cussion.” It does not come within the
mischief of sub-judice.

MR SPEAKER: I have not dis-
allowed reference to that news. What
1 said was because something is still
pending before the court. I respect of
what has appeared in the newspapers
you can confine yourself t{o that
factual information. This is what I
wanted to tell Members to confine
themselves to. They must conflne
themselves only up to that.

Now Shri Madhu Limaye.

RE. INACCURACY IN MINISTER'S
STATEMENT ON ALLEGED BAYO-
NET CHARGE BY R. P. F. PERSON-
NEL AT LAKHISARAI RAILWAY
STATION
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Qg T §
“Punctured or stab wounds:
These are popularly called stabs



